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decision has to be in line with  the
Ppharma-Shastri findings and should ot
be confused with the gystem of Astral
calculations which hag rightly or
wrongly no following in general public
and pnot backed by the astrologers,
Shankaracharyas and Dharma Shas-
tries. An early gstatement in Parlia-
ment on the Government's decision 1S
very necessary on thig issue,

(vil) NEED FOR REORGANISATION OF
Dairy BoaRp anp CORPORATION

SHRI HARIKESH BAHADUR (Go-
akhpur): There have been seilous dis-
closures over the last three years in
respect of lop-sided development and
implementation of Dairy Development
Projects. Large-scale diversion of
funds have been reported affecting se-
riously milk production in the country
and leading to dependence on imports.
There has also been large-scale im-
ports of dairy equipment. Under Ope-
ration Flood-I, one State of Gujarat
has been given Rs 21/- crores as
against about Rs. 20/- crores for four
important States of U.P., Rajasthan,
Haryang and Punjab put together. Des-
pite all this, there isa comuplete failure
of milk production only in the State of
Gujarat. Under Operation Flood-II,
fhese disparities are being further ag-
gravateg due to failure of the Govern-
ment to check these activities. This
calls for thorough reorganisation of
Dairy Board and Dairy Corporation.
This is a very important issue. There-
fore, the Government should take
Immediate steps to improve the situa-
tion,

(viii) NEED FOB EXEMPTION IN EXCISE

DUTY ON DIESEL FOR SMALL FISHING

TRAWLERS OPERATING IN MAHARASHTRA,
GUJARAT aND GoA

PROF, MADHU DANDAVATE (Ra-
japur): The fishermen from Maharash-
tra, Gujarat and Goa have come to
Delhi to place their grievances before
the Government, The Prime Minister
has agreeq to meet them ang accept
their memorandum. The fishermen

MARCH 2, 1982
have earlier communicated their griev--

Rule 377 . 354.

ances to the Minister for Agriculture.

They have drawn the attention of
the Government to the hardships caus-
ed to their fishing operations due to
increase in thie prices of diesel oil on
account of excise duty. They have re-
mindeq the Government that though
there wag total exemption of excise
duty on diesel in the case of big traw-
lers, equipped with marine engines of
more than 150 HP capacity on the basis
of Central Government notification,
such exemption was not available for
poor fishermen owning mechanised
boats of gmaller horse power. The
fishermen have demanded that exemp-
tion on excise duty should be given to
those poor fishermen ag well and ade-
quate subsidies shoulg be given to
them.

I request that the Government should
make a statement on the legitimate
demands of the fishermen.

SHRI RAVINDRA VARMA (Bom=-
bay North). Mr, Deputy-Speaker, Sir,
I crave your indulgence to make a
submission about this matter which is
raised under rule 377. Government
generally takeg considerabls time to
make its response.

MR. DEPUTY-SPEAKER: No. You
write to the Government and convey
it to them.

SHRI RAVINDRA VARMA:. But
since this is a matter of urgent impor-
tance which affectg the life work and
incomes of poor ﬁshermen, your good
officer may be used to request Govern-.
ment to give an early and sympathe-
tic response,

(ix) NEED FOR ENSURING RE-
MUNERATIVE PRICES OF GUR TO FARMERS
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RAILWAY BUDGET, 1982-83—GENE-
RAL DISCUSSION—contd.

MR. DEPUTY-SPEAKER: Now we
take up  further discussion on the
Budget (Railways)—Mr. Jamilur Rah-
man, you can continue; put you have
got to  complete your speech within
anothey four minutes. You have al-
ready taken six minutes.

SHRI JAMILUR RAHMAN (Ki-
shanganj). Sir, I come from a very
backward district.

MR DEPUTY-SPEAKER: Every one
doeg so.
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MR, DEPUTY-SPEAKER; Mr. Rah-
man, you can finish your speech within



